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It appears in this case that the applicant is noy posted
in Assam, uhich is under the jurisdiction of Gauhati Bench of this

-

&
Tribunal, The applicant has not indicated 3433333[:hich impugned

order passed by the apthority he has come before us, . i

does not have any jurisdiction to adjudicate the case of diSpute,'The
applicaﬁion is returned to the applicant for taking appropriate action, }

No costs,

yastha ) ' B.C, Sarma )
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